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Views of GRIDCO on Draft Central Electricity Regulatory 

Commission (Sharing of Inter-State Transmission Charges and 

Losses) (Second Amendment) Regulations, 2023  

CERC has published the draft “Central Electricity Regulatory Commission (Sharing 

of Inter-State Transmission Charges and Losses) (Second Amendment) Regulations, 

2023 inviting comments/views from the stakeholders. In response, GRIDCO likes to 

put forth an issue, pertaining to above sharing Regulations, which has not been 

addressed either in the 1st Amendment or the above draft Amendment : 

1. Regulation 14.4 of the Principal Sharing Regulation: 

Following is the stipulation as per above Regulations: 

“Where the transmission charges were being billed to a distribution licensee 

or any designated agency in the State before coming into force of these 

regulations, the distribution licensee or the designated agency, as the case 

may be, shall be treated as DIC in that State for the purpose of preparation 

of Regional Transmission Account by Regional Power Committees and for 

the purpose of billing and collection of transmission charges by the Central 

Transmission Utility: 

Provided that after coming into force of these regulations, the States may 

designate any agency as DIC for the above purpose”. 

Comments: 

i) The above Regulation 14.4 pertains to the period when GNA Regulations 

was not notified and GRIDCO was the only LTA holder in Odisha and 

therefore only DIC in the state. As per Regulation 18.1(e) of the GNA 

Regulations, the GNA of Odisha has been segregated among intrastate 

entities (drawee DICs) of the State by SLDC (Annexure-1) which has been 

communicated to Nodal Agency (CTUIL), Implementing Agency (NLDC) 
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and STU (OPTCL). Therefore, apart from GRIDCO, there are also 35 nos. 

of other drawee DICs in Odisha and all the drawee DICs are on the same 

footing as per above Regulation. Therefore, one DIC cannot be served with 

the bills of the other DICs, which should be distributed among the 

concerned drawee DICs by the Nodal Agency i.e CTU and CTU should 

collect their transmission billing amount from the said drawee DICs. As per 

Regulation No. 14.1, NLDC shall determine Transmission charge for 

individual drawee DICs and therefore it is clear and evident that CTU 

(Nodal Agency) should prepare & serve the Transmission charge Bills 

individually to each drawee DIC and accordingly collect the dues from such 

DICs.  

ii) Gridco being a drawee DIC cannot be a claimant for the dues of CTU from 

other drawee DICs as all are on the same footing as DICs in accordance 

with the GNA Regulations. 

iii) There is clear cut direction in sharing Regulations for apportionment of the 

Transmission charges among the Drawee DICs and publishing of the same 

by Implementing Agency. 

iv) Therefore, the above discrepancy of billing to one DIC as per Clause No. 

14.4 should be removed and said Regulation may be modified in the 

following proposed manner. 

Proposal: 

 It is proposed that Regulation 14.4 of the Principal Regulation may be 

amended in the following manner: 

14.4 Regional Transmission Accounts shall be prepared by Regional Power 

Committees considering all the drawee DICs. Central Transmission Utility 

shall be responsible for billing and collection of transmission charges from 

the drawee DICs. 






